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Smt. Krishna Devi Peﬁﬁonef

- ' Advocate for the Petitioner(s)

Versus
Commissioner of Pelice & Anr, Respondent

- ' Advocate for the Respondent(s)

-

CORAM

The Hon’ble Mr. P»K, Kartha; Vige-Chaifman {Judl,)

2

TheHon’ble Mr. B.N. Ohoundiyal, Administrative Memb@r.

Whether Reporters of local papers may be allowed to see the Judgement ? (j,e/)
To be referred to the Reporter or not ? S

1
2.
3. Whether their Lordships wish to see the fair copy of the Judgement ? / M
4. Whether it needs to be circulated to other Benches of the Tribunal ? /

(Judgemsnt by Hon'ble Mr, P.K, Kartha, V.C,)

Thig R.A., has been filed by the original applicant

° in UA—1664/90 uhich was disposed of by judgement dated

. "B.11,1991, m#-223/92 has besn filed by the petitioner
sseking condeonatien of the delay in filing the M.P,
-2. In DA=-1664/90, the applicant, who had woerked as |
a Cénstable in the Dglhi Police, challenged the impugned
order of termination dated 13.4,1988 and had prayed for
reinstating him with all back uages; During the pendency
of the proceedings, he passed avay on 29,10, 1990, Thereaf ter,

his widow, Who is the petitioner in this F,AR., filed

aoooczon’




MP=3171/91 claiming that shs is the anly surviving‘mambar

of decsased government sefvant's family and that she be
subsiituted as the legal repressntative of ths daeceasad
‘governmant servant, The M.P, was alleyad. Af ter qoing.
through the reccrds of the case znd ha;ring.tha learned
counssl for beth the parties, the Tribunal held that the
impugned order of termination-Uas not iegally sustainable
and th?'samEfUaS sat aside énd quashed., In the facts and
circumsfances of tha case, the Tribunal directed that thé
petigioner should be given 50 per ceﬁt'ef the ﬁay aﬁd
allmwances_uhich-uodld have been otheruise admissible to

her husband, In additieq; she would alse bs entitled to
famiLy pension, After going tﬁraugh the greounds in the
RefAsy, We ses NO grTOT apparent on the faca of the judgemant;
The petitiener hés alse ﬁot braught out aﬁy frash Féct;
warranting a review of the judgement, The relief in sach
case is moulded according te the facts and circumstances
and the judicial prencuncements rzlied upon by the patitionsr
in the R.A, are distiﬁguiahabla én their oun facts, The
petitioner has also nat bfuught out zny fresh facts
warranting a ravisw of the judgement. RA~30/91 and

MP-223/92 are, accordingly, rsjected,
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(8. N, Dheundiyal} ' ' (P.K. Kartha)
Administrative Member Vice-Chairman(Judl, )




